IN THE CENTRAL ADT’HNISTR%TIUE TREBUNAL
FRINCIFAL BINEH
©.UNEY SELHI.
DA No. 2866/57

-

Néu Delhi this the 9th day of Septembér, 1598. \}9

<( Hon'ble Smt.Lakshmi Saaminathan, Member (3)
Hon'ble Shri K.Muthukumzr, Member (A)

Shri Dayanand
s/o Shri Bhaga Ram
through
. DeR. Gupte, Advocate,
« F=120, Ashok ®ihar, Fhase-I,
Mew Delhi-11C052 '

- (None for the applicant ); eees Applicant
Versus

1. Chairman,
Starf 3election Commission,
Block No.12, CGO Complex,
Lodhi Road, New Delhi.’

2, The Regional Director(NR),
. Staff Selection Commissien, : .
Block No.12, CGD Complex, -
" Lodhi Road, New felhi.
' - «ss. RESpondents
(By Advocate Shri S.K. Gupta)

8 R D_E R (ORAL)

(Hon'ble Smt.Lakshmi Swaminathen, ﬁember(lj

None for the applicant; even on the second call.
In our previous order dated 12.8.98 as a matter of indulgéncé
we haa issued notice to the applicant to be present Ei§her in
perscn or through counsel., Aﬁcordingly notice has beemﬁgjuige
Registry on' 17.8.96. It is also seen from the order dated
12f8.98.that‘the learned Eounsel for the applicént has also
submitted that in spite of his best efforts, he has been unable
to receive any further instrbcticns f:om'the.applicant,to file
rejoinder 2hd B8 had o6n that acc ount withdrawn from the case,
we.have.also’seen that the case deals with the guestion of

y

recruitment to the post of clerk following the Clerks Grade

i ~ .

Examination, 1996.
2. - In the aboue,circumstaﬁces, it appsars that the applicant
is no longer interested in pgrsuing this case. We also find no

. -
[
merit in this applicationthhe Same@ is accordingly dismissed.

No order as o S
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( K.Muthlkumar) - (Smt.iakshmi Swaminathan) -
Membazr (A) . Member (J) '
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